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IN THE CENTRAL ADMINISTRATIVE TPIBU“AL, JAIFUR EBENCH,

JATIPUR,

Gl k. Mo, 21/94 Date of Jdscizions 29.4,94

TAMRUDDIN & GRS t  Applicants,

THION OF IWIA ¢ Rzspondents,

Mr. C,F, Premi .8 Counsel £or the applicants,

Mr, Manigh Phandari

ounzel for tte respondante,

CORAM:

3

Hor'hls Mr, dustice D,L. Mehta, Vicz=Thairman

PEF HOW'BLE MR. JISTICE ©.L, MEHTA, VICD~CTHAIFRMAN:

Heard the lsarned counssl for the aprplicants,
2. The applicants submittzd that zince 12973, they
Wcre working as Lukrvicationceistants/0ilers and they

are entitled £or the henefit of upgralaticn wee . 1=12=21,

as well as in 1°927. They were granted ths upgradation
wer £, 1294 and ot from 1,122,381, They euknit that their

juniors hzve heen granted upgradation We oL, 1=12-21

-

)

prior to thsz isan ance of the order of 1987, As zuch,

they had to represent to the anthoritises, Thersafter,

~—¥
thevy made raepresentashione to the anthorities again and
again.
3. I have gone through the recosrd, Ewvern it is

azaumed that the cause of action accorued in 1927, there

reason w0 f£ils thiz petition in 19%4, i,e, after

ig no
7 ye=zrz, Mr., Premi asubmits that the tracture orier

aotion. He sakiiits thah there is 3 dezizion of this
Bench that fection 21 Josz not apply a2 this iz 3 2ase of
nnecal freatiesnt.  Even it is assumsd /| Vit msy not

e coarrect in the instant czse that unsonal treztment has




Apart from that, to claim the kenefit from 1,12.21 mavy
rssult in alverse afZfzcte on hoth the personsz who have

alrezzdy heen upgraded from 1,12,81 and their senicrity

iz lilely &0 be adversely affzoted, o, it iz not a £
caze in which any relizf can e granted to the applica
4, The 0,2, iz diesmizzed acoordingly it n

D.L. MEHTA )
Vice=Chairman




